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4.7.2001 Mr.Shiv Kumar, counsel for applicant.
' Mr .R .G .Gupta, counsel for respondents ‘.

I.earned counsel for app11cant subm:.ts
that no case of the applicant is pending before
the Assistant Labour Commiss:.oner, Ajmer, and
he has withdrawn his complaint. He has also
produced a letter dated 18.5.01, issued by the ¢
Ass istant Labour Commz.ss:.oner, Ajmer: IThe same
may .- be. taken on record. . , ' '\\
Ilearned counsel for applicant also ‘W/'g’/*k
produced a ‘letter dated 21.9.2000, by which ’
t‘ne order dated 3 .5 +95 has been cancelled.

. In view of the c.uncellatlon of the ordef
- dated 3.5.95 (Ann.A/1), the prayer of the applicant
for. quashing the order dated 3 .5.98 has beconre '
infructuous. However, the applicant may approach
the respondent department for restoration of his
"position and other conseqguential benefits in view
of rhexeriExxiakeRx3xix9® cancellati :Lonf of) the

{ order dated 3.5.95. The applicant may|make a

. representation in this regard, which may be
‘decided/disposed of by the respondent department
by a reasoned and speaking order.

The OA stands disposed of accordlngly with
no order as toc costs.
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